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Wg ' A 19.3.1997, Annexure 2 in so far as it~
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Sr.C.G.5.C two weeks further time is

- allowed for filing of written statement
as a last chance.

List on 19.8.98 for written state-
ment and further orders.
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Mr S.Sarma,learned counsel for the
applicant submits that in view of the
office Ofder dated 4.8.1998 cancelling

| the transfer order of the appliégﬁt he

may be allowed to withdraw the applica-
tion. Mr S.Ali,learned Sr.C.G.S.C has

no objection. Accordingly the applicatior
is'disposed?of on withdrawal. No order
as to costs.
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